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11.42 hrs.
RE: PUBLICATION OF THE MALA- 

VIYA COMMITTEE REPORT
SHRI INDRAJ1T GUPTA (Ali- 

pore): Thank -sou tor allowing me to 
put one question to the Minister oi 
Petroleum and Chemicals. Although 
this is the last day of the session. J 
would like to know 'rom the Minister 
why the Malaviya Committee report 
on the ONGC has not to this day 
been laid on the Table. This is a very 
strange procedure We were told that 
the PUC is considering this matter. 
The Public Undertakings Committee 
is a Committee of this House, and the 
fact that the Committee is considering 
it cannot shut out its being laid on 
the Table. We have not had an oppor­
tunity so far to see that report. Why 
has it not been laid on the Table?

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. 
GOKHALE): I do not remember the 
exact dates, because this question has 
come up suddenly. But the Report 
was submitted to the Prime Minister 
and to me by Shri Malaviya. It was 
in fact Our desire that the report 
having been submitted, even before 
Government had considered it and 
arrived at their conclusions, should 
be published. But the P.U. Commit­

tee which has already given its own 
report earlier which was laid on the 
lable has given a direction. The 
Chairman wrote to me saying that 
the Report shall not be published 
until they consider this report and 
send us their comments. In fact, we 
did write and request the Chairman 
of the Committee saying that whether 
we liked it or not. extracts from the 
report were appearing in the press, 
some of which were very misleading, 
and therefore it was better that at 
least an authentic summary of the re­
port should be allowed to be publish­
ed. It was only when that permission 
was given bv the Chairman of the 
PUC that an authentic summary of 
the report was published But even 
there, the Chairman had said that we 
should not publish the report until 
their comments are received after 
they had considered the report. It is 
only with a view not to violate the 
mandate of the Public Undertakings 
Committee that the report has not 
been published.

SHRI tNDRAJIT GUPTA: I seek 
vour ruling. What is the status of 
this House? The Public Undertakings 
Committee is a Committee set up by 
this House it cannot be higher than 
this House. The Chairman of the Com­
mittee is well within his right to ask 
the Ministry to let them first exa­
mine report, give their comments and 
so on I am not saying it should have 
been published, but the point is: can 
the hon Members of this House be 
denied an opportunity to study the 
report’  Why should it not have been 
laid on the Table or put in the Lib­
rary of the House9 Why should an 
abbreviated summary version only 
have been published? Have we no 
right to see what is in the Report? 
This is extraordinary. This House 
cannot be put in a position subordi­
nate to the Public Undertakings Com­
mittee With all respect, may I say 
that the PUC cannot be placed 
higher than this House (Interrup- 
iionsl We do not want to have any 
arbitrary summary report of these 
important committees.

SHRI PILOO MODY (Godhra): 
The simple solution is, you request



19 Rt: Malaviya Cowan.
Report

[Shri Piloo Mody] 
the Minister to place report on the 
Table of the House.

MR. SPEAKER: Let me see why 
the Public Undertakings Committee 
have taken up this stand. After that, 
we have to examine it, because, once 
we lay down certain ruling over it, 
then that will apply to all these Com­
mittees. Let me study it. (Interrup­
tions). We will have to ask for the 
full report about it. Unless and until 
I have that material before me, I can­
not give any final ruling.

SHRI INDRAJIT GUPTA: Before 
the next session?

MR. SPEAKER: Of course, it
means like that.

SHRI INDRAJIT GUPTA: This
point was raised earlier also, but he 
did not say anything. What can we 
do?

MR. SPEAKER: I think your com­
ments are acceptable. To allow that 
this may be circulated to the Mem­
bers-—we will have to find some way 
out.

SHRI R. V. BADE (Khargone): Sir, 
a point of order. I want a ruling whe­
ther the Public Accounts Committee 
or the Public Undertakings Commit­
tee can ask anybody to keep the re­
port from being placed on the Table 
of the House without your permission.

MR. SPEAKER: When they are 
seized of certain reports, naturally; 
(Interruptions). I will ask the Law 
Minister to study this point himself 
and then also discuss it with me. (In­
terruptions). I will discuss it with the 
hon. Member also.

SHRI PILOO MODY: I think such 
a matter normally runs into this sort 
of trouble, because we have adopted 
the practice that when reports are 
made, we do not publish them. Gov­
ernment is ‘seized of it’ and wants to 
look into it, and study the report 
and then decide what it will do. I do 
not think it is a good practice. The 
report is very important. It is the 
opinion of Mr. Malaviya. It does not 
commit the Government to it. It 
should be printed as it is. Thereafter 
the Government may comment 
favourably or otherwise on it. as in­
deed the PUC can. (Interruptions).
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MR SPEAKER: Papers laid on the 
Table.

SHRI INDRAJIT GUPTA: A cyclo- 
styled copy of the report without 
any deletion or taking away some­
thing from it must be made available 
to the Members of this House by its 
being placcd in the Library or laid 
on the Table of the House. Why should 
we deprived of that just because the 
Chairman of the PUC has given some 
direction to the Minister? (Interrup­
tions). Then he comes forward with 
a summarised version. We do not want 
a summary. We want the whole re­
port.

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): Your good self was- 
the Chairman of the Public Undertak­
ings Committee; two years have pass­
ed, and yet the matter remains unde­
cided. We are being fooled like this 
on very many occasions. We need 
your protection; the dignity of the 
House, the dignity of the Members 
and our right to have access to Gov­
ernment documents should be pro­
tected.

MR. SPEAKER: The point to be 
studied is. when the Committee is 
seized of certain reports— (Interrup­
tions).

SHRI S. M. BANERJEE (Kanpur): 
The PUC is not a Commission.

MR. SPEAKER:—That will have 
to be studied. One cannot give any 
ofT-hand observation on it.

SHRI S. M. BANERJEE: Sir, may 
we understand that the Labour Minis­
ter is going to make a statement on 
the bonus issue today? Kindly direct 
the Minister. Let him say whatever 
he can.

SHRI PILOO MODY: Are you not 
going to be a little lenient, today 
being the last day of the session?

MR. SPEAKER: I will have to be 
a little more strict that it ends in 
time.

SHRI PILOO MODY: I did not 
hear you.

MR. SPEAKER: There is no ques­
tion of leniency. We have already
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been lenient for three days This is 
the fourth day of leniency’

SHRI PILOO MODY Does it stop 
at 10 minutes to 12’  (Interruptions)

MR SPEAKER I have asked him 
to let the House know something 
about the position

SHRI S M BANERJEE The 
Labour Minister came here and he 
went away seeing that some other 
item was being discussed I would 
like him to make a statement today, 
at 5 O clock or 6 O’clock

MR SPEAKER Kmdlv sit down 
He will let me know something

SHRI JYOTIRMOY BOSU About 
the NIDC privilege motion which is 
kept pending since the last session 
(Interruptions)

MR SPEAKER Order, please

1149 hrs.

PAPERS LAID ON THE TABLE
S u g a r  (C o n t r o l ) A m e n d m e n t  O r d e r , 

1972
THE MINISTER OF STATE IN 

THE MINISTRY OF AGRICULTURE 
(PROF SHER SINGH) I beg to lay 
on the Table a copy of the Sugar 
(Control) Amendment Order 1972 
(Hindi and English versions) publish­
ed in Notification No G SR 387(E) 
m Gazette of India dated the 22nd 
August, 1972, under sub-section (6) 
of section 3 of the Essential Commo­
dities Act, 1955 [Placed m Library 
See No LT-3608/72 ]
A n n u a l  R e p o r t  o p  C a s h e w  C o r p o r a ­

t io n  or I n d ia , 1970-71
THE DEPUTY MINISTER IN THE 

MINISTRY OF FOREIGN TRADE 
(SHRI A C GEORGE) I beg to lay 
on the Table a copv of the Annual 
Report (Hindi and English versions) 
of the Cashew Corporation of India 
Limited for the year 1970-71 along 
with the Audited Accounts and the 
comments of the Comptroller and

Auditor General thereon, under sub­
section (1) of section 619A of the Com­
panies Act 1956 [Placed m Library 
See No LT-3609/72]

11.49i hrs
MESSAGES FROM RAJYA SABHA

SECRETARY Sir, I have to report 
the following messages received from 
the Secretary of Rajya Sabha —

(i) In accordance with the pro­
visions of sub-rule (6) of rule 
186 of the Rules ol Procedure 
and Conduct oi Business m 
the Rajya Sabha, I am direct­
ed to return herewith the; 
Appropriation (No 4) Bill, 
1972 which was passed by the 
Lok Sabha at its sitting held 
on the 29th August, 1972. and 
transmitted to the Rajya 
Sabha for its recommendations 
and to state that this House 
has no recommendations to 
make to the Lok Sabha in re­
gard to the said Bill ”

(11) In accoi dance with the pro­
visions of rule 127 of the 
Rules of Procedure and Con­
duct of Business in the Rajya 
Sabha, I am directed to in­
form the Lok Sabha that the 
Raiya Sabha, at its sitting 
held on the 2nd September, 
1972, agreed without anv 
amendment to the General 
Insurance Business (Nationa­
lisation) Bill 1972 which was 
passed by the Lok Sabha at 
its sitting held on the 28th 
August. 1972”

ASSENT TO BILL
SECRETARY Sir, I lay on the 

Table the Taxation Laws (Amend­
ment) Bill. 1972 passed by the Houses 
of Parliament during the current 
session and assented to since a report 
was last made to the House on the 
1st September, 1972


